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MR. CHAIRMAN: Fortunately, I have not
been.

SHRI BHUPESH GUPTA: You have been
under the charge of the lawyers. But we have
been accustomed.

MR. CHAIRMAN: I became a Judge very
early and there were no lathi charges on the
Judges.

SHRI BHUPESH GUPTA: I am happy to
hear that, Sir. Therefore Sir, you will agree
that such things happen in the capital. And is
it to be laid °n the Table of the House? The
Government should tell us when they are
going to have it discussed. We want to discuss
the whole matter....

MR. CHAIRMAN: Mr. Bhupesh

SHRI BHUPESH GUPTA:, .because we
want to suggest action. Sir. we fear the scape-
goats will be found.

MR. CHAIRMAN: Mr. Bhupesh Gupta, a
request has already been made. If you want to
support it....

SHRI NAGESHWAR PRASAD SHAHI
(Uttar Pradesh): We demand that the report
should be discussed.

SHRI BHUPESH GUPTA: We all demand
it.  'We want a discussion.

MR. CHAIRMAN: I shall decide on it.

SHRI NAGESHWAR PRASAD SHAHI:
Some time should be fixed. Sir.

MR. CHAIRMAN: I will look into it.
(Interruptions)

SHRI BHUPESH GUPTA: The Minister
must be accountable for it. There i the
vicarious liability in Parliament. For actions
of their subordinate officials, the Government
is responsible.

MR. CHAIRMAN: [Iknow.
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SHRI BHUPESH GUPTA: We hold the
Government responsible.

MR. CHAIRMAN: You are holding the
Government responsible from morning till
evening. But let me look into it. Now, Mr.
Vijay Patil. (In-terruptio?is)

Report and Audited Accounts (1978. 79) of
the Indian Science Congress Association,
Calcutta and related papers

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY AND SPACE (SHRI
VIJAY N. PATIL): Sir, I beg to lay on the
Table , copy each (in English and Hindi) of
the following papers:—

(i) Annual Report and Audited
Accounts of the Indian Science ]
Congress Association, Calcutta, for the year
1978-79.

(i1) Statement by Government ac. cepting
the document mentioned at (i) above and
giving reasons for the delay in laying
thereof!

[Placed in Library. See No.LT-1181/80
fo, (1) and (ii).]

SHRI SADASHIV BAGAITKAR
(Maharashtra): Sir, Mr. Advani mentioned
that the matter was raised in this House first.
And earlier also there were occasions when
you have directed that such a situation should
be avoided. So, when the matter was raised in
this House....

MR. CHAIRMAN: I know the delay.

SHRI SADASHIV ~ BAGAITKAR:.,
is it not proper f " Government
to table the Report here ------------

MR. CHAIRMAN: I have already given a
ruling that these things should be done
expeditiously. And the time gap of 12 hours
or 24 hours between
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the Lok Sabha and this House, of course, is a
question of the pride of this House. Nothing
further. Otherwise ....

SHRI SADASIV BAGAITKAR: That
could have been avoided.

MR. CHAIRMAN: It could have been
avoided. 1 think, Mr. Makwana will
remember this that this House is very
sensitive. If you do something there, do it
simultaneously here. Other, wise, they feel
insulted.

SHRI YOGENDRA MAKWANA: Sir,
here also.... (Interruptions) Mr. was raised in
both the Houses. So, Sir, here also....
(Interruptions) Mr. Chairman, Sir, here also...
. (Interruptions) .

SHRI G. C. BHATTACHARYA (Uttar
Pradesh): Sir, we want to know when they are
going to discuss it.  (Interruptions)

MR. CHAIRMAN: Both Houses should be
treated equally. I have already told the
Minister.

SHRI G. C. BHATTACHARYA: Sir,
through you, I am appealing to the
Government to tell us when this report will be
discussed. Sir, the tone in which the Leader of
the House is speaking, I take offence to it-
Mr. Mukherjee, otherwise is a soft-spoken
reran.... (I1?iterruptions)

THE LEADER OF THE HOUSE (SHRI
PRANAB MUKHERIJEE): Sir, tomorrow, in
the Business Advisory Committee meeting,
we can discuss it. Neither you can give the
time nor can [ give the time right now.

MR. CHAIRMAN: I am not giving any
reply just now when it will be discussed. We
will discuss in the Business Advisory
Committee meeting as to when it will be
dicussed in the House. Now, there i5 a
personal explanation by a Member—Shrimati
Vijay, Raje Scindia.

[RATYA SABHA]

by Smt. Scindia 148

Personal Explanation by Shrimati
Vijaya Raje Scindia

At fawar wx fefaar (wem
q37) : AHA, YAAT a7 AT AT
st FHT TS 7 2 8FE FI HAH § qFAV
G TN AATAT & AL HFE /A1 9T
THT A0 g0 a1 ey fRar sEd wa

ot verg s fear A e fa

[THE DEPUTY CHAIRMAN in the Chair]

"Now what happened when no less a
person, Sir, than Shrimati Vijaya Raje
Scindia issued * public statement and she
condemned the police for mas; atrocities of
some poor, tribal women. The next day we
found, those very women came forward to
state that there was no truth in the
allegation at all. This contradiction was
published on some fourth page or
somewhere else, but the people.
(Interruptions)".
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